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MR. DEPUTY CHAIRMAN: The hon. Member, Shri Dhananjay Bhimrao Mahadik
(Maharashtra), associated himself with the Zero Hour matter raised by the hon.
Member, Shri Ghanshyam Tiwari.

gRIdTE, I faret S| /=1 it |a1fie ygr=md|

Concern over the attempt to challenge the Writ of the Parliament by executive
authority

SHRI SAMIK BHATTACHARYA (West Bengal): Mr. Deputy Chairman, Sir, | am
grateful to you for giving me this opportunity to speak here.

(MR. CHAIRMAN /n the Chair.)

Sir, having passed by both the Houses of Parliament and signed by the hon.
President of India, three new criminal laws, namely, the Bharatiya Nayaya Sanhita,
the Bhartiya Nagrik Suraksha Sanhita, and the Bharatiya Sakshya Adhiniyam, what is
happening in West Bengal? Jg &IFI W&+l § UIRd 8 & d1q, S Ui Sff &
ETER Bl 114, arl West Bengal Government completely challenged this procedure.
TaHe & dedl & fb g e 4 3 31 [9a 99 § 9N &1y 71, 98
unconstitutional g And, they have formed a seven-member Committee, headed by a
retired Chief Justice. XX, g YRTHG ...(FdTH). ..
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[RAJYA SABHA]

MR. CHAIRMAN: Hon. Member, an issue can be raised provided it lies in the domain
of the Rajya Sabha. Please. Nothing is going on record. Now, Question Hour.
..(Interruptions )...

ORAL ANSWERS TO QUESTIONS
Excise duty shared with rural local bodies

*91. SHRI IMBAN PRATAPGARHI: Will the Minister of PANCHAYATI RAJ be
pleased to state:

(a) whether any share of Excise Duty received by Government is also shared with
the rural local bodies;

(b) if so, the details thereof, State-Wise; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF PANCHAYATI RAJ (PROF. S. P.
SINGH BAGHEL): (a) to (c) A statement is laid on the Table of the House.

Statement

(a) to (c) Sir, the Finance Commission has the mandate under article 280 (3) (bb),
of the Constitution of India, to recommend “the measures needed to augment the
Consolidated Fund of a State to supplement the resources of the Panchayats.”

As per recommendations of Central Finance Commission, the Union Ministry of
Panchayati Raj recommends to the Union Finance Ministry for release of grants to
Rural Local Bodies of various States. These recommendations are based on eligibility
conditions fixed by the current Finance Commission and are placed as Annexure A.

The State-wise allocation of the Fifteenth Finance Commission grants (2021-
26) to Rural Local Bodies is at Annexure B.

The Central Finance Commission is constituted by the Union Finance Ministry
and its recommendations are also made to the Finance Ministry. The Ministry of
Panchayati Raj receives recommendations with regard to funds allocated for Rural
Local Bodies.
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